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poses had been brought down to 12
paise per kwt in all the States;

(b) if not, in which of the States
the rate is higher;

(¢) whether the Orissa Govern-
ment have got any subsidy under
this scheme so far; and

(d) if so, the details thereof?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) and (b).
In order to extend the benefity of
pump irrigation on a large scale, it
was felt that the rate for power sup-
ply to agriculturists in the different
States should not exceed 12 paise per
unit. Accordingly, a proposal to pro-
vide subsidy on electricity rates for
agricultural purposes in excess of 12
paise per unit, to be shared equally
by the Centre and the States concern-
ed, was agreed to by the Govermment
of India initially for a period of 3
vears from 1966-67.

At present the rate for agricultural
power supply is higher than 12 paise
per unit in Assam, Bihar, Gujarat,
Maharashtra, Rajasthan, Uttar Pra-
desh and in areas which are being
served by diese] sets in Madhya Pra-
desh and Orissa,

(¢) No request for any subsidy has
been received from the Government
of Orissa so far.

(d) Does not arise.

12.25 hrs,

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED FORCIBLE POSSESSION OF
INDIAN TERRITORY IN ASSAM BY PAKIS-
TAN

Sh*l Eanwar Lal Gupta (Delhi
‘Sadar): Sir, I call the attention of th#
Minister of External Affairs to the
following matter of urgent public im-
portance and request that he may
make a statement thereon:

“Reported statement of the
Chief Minister of Assam about the
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forcible possession of 948 bighas
of Indian territory in the Lathi-
tilla Dumabari area of Assam by
Pakistan.”

The Minister of External Affairs
(Shri M. C. Chagla): Mr, Speaker, Sir,
the Chief Minister of Assam, while
answering a Question in the State
Assembly on 6th July, 1967 had stated
that approximately 748 bighas of land
(and not 948 bighas as mentioned in
the Notice) in the Lathitilla-Duma-
bari area of Assam had been occupied
by Pakistan. The Chief Minister was
referring to a working arrangement
which has been arrived at between
India and Pakistan in the Lathitilla-
Dumabari area. The circumstances
under which this working arrange-
ment was arrived at are given below:

The dispute concerns the interpre-
tation of the Radcliffe Award in res-
pect of five villages known as Putni-
gaon, Karkhana Putnigaon, Borputni-
gaon, Lathitilla and Dumabari in the
Cacher-Sylhet sector of the Assam-
East Pakistan border. The total area
of these five villages is 1.84 sq. miles.
The dispute arose due to divergence
ketween the description of the bound-
ary line in the Radcliffe Award and
the map showing the line accompany-
ing the description. Pakistan con-
siders that the description and the
map agree inter se whereas India
holds that the description in the
Award does not tally with the line
drawn on the map and consequently
the line is not acceptable in terms of
the specific proviso made by Sir
Radcliffe himself that “in the event of
any divergence between the line as
delineated on the map and as des-
cribed. ... the written description is
to prevail.”

As a result of this difference of in-
terpretation of the Radcliffe Award,
this area became the scene of bordar
firings on quite a few occasions in th2
past. After some negotiations, g mili-
tary working boundary was agresd
upon by the two countries in this
region in 1939. It was agreed that
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until the demarcation has been com-
pleted, civilian jurisdiction in the araa
will vest in the Assam Government.
However, Pakistan started violating
the status quo through intrusions and
encroachmerits into the villages in
question gince January, 1962. By
November, 1862, Pakistan had occu-
pied the entire Lathitilla village and
by July, 1963, she had extended her
forcible occupation to -part of Duma-
bari village as well,

Efforts made to bring peace to this
-area did not succeed, and Pakistan
‘mainfained the tension by resorting to
periodic firings.

In an effort to reduce the tension in
this area, an offer was made to the
Government of Pakistan through dip-
lomatiec channéls in August, 1963,
for a crash demarcation of this area
‘by the Central Surveys of India and
Pakistan. Two meec'ings were held
betwren the Surveyors-General of
India and Pakistan at Dacca and New
Delhi in December, 1963 and January,
1964, These meetings, however, pro-
wved infruetuous and Pakistanis did
not even agree to sign the minutes of
the meetings.

No further progress in regard to
the settlement of this dispute could
be made despite our efforts. The
intermittent firings continued. The
‘September, 1985 conflict intervened
meanwhile. After the signing of the
Tashkent Declaration, the General
‘Officer Commanding-in-Chief, Eastera
Commang of India and the General
Officer Commanding, 14th Infantry
Division of Pakistan met on February
1, 1968 with the object of finding ways
and means of reducing tension on
the Eastern borders with Pakistan.
‘In pursuance of the agreement reach-
ed at this meetings, the Sector Com-
manders of India and Pakistan held
a meeing at Lathitilla on February 8,
196 at which a military working
boundary in respect of these five vil-
lages was agreed upon. According to
‘this working arrangement, Pakistan
retained possession of about 249 acres
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(approx, 748 bighas) of various tyne
of land belonging to 4 out of the &
villages referred to earlier. The vil-
lage Putnigaon was not affectéd by
this working boundary.

The above working boundary ag-
reement between the Sector Com-
manders is only a temporary arrang:-
ment, and does not bestow any per-
manent rights on either side. This
fact has been clearly mentioned in
the arrangement itself. It will hold
good only as long as the border in
this area is not permanently demar-
cated by the Survey officials of the
two sides.

I may state here that the  Dir-
ectors of Land Records and Surveys
of Assam and East Pakistan are meet-
ing periodically to draw up program-
mes for demarcation of the Assam-
East Fakistan border, The demarcat-
ion in this area is yet to be jointly
carried out and that would finally
setfle the matter and possession duly
transferred to the concerned States.

ot oy fermd (R7) : weaw wgiea,
T sgaeqr, EEAFOW W TEAT
g

Mr. Spesker: Vyavastha will have
precedene, not spashtikaran.

ot uy formd © wpareAT A TEAATR,
¥ 3w qT I} qgS T [TEATF |

Shri §. M. Banerjee: (Kanpur) 8ir,
I rise on a point of order.

Mr, Speaker: Both are points of
orders. Let me hear Shri Limaye
first.

it vy for® : wew Wy, TRt
g oY st A e art e 2w
# srafue srarewar &1 g7 223 7 3T
R A @ sewaf ) AR
W g, avit S T et § | 7 AR
fogr dm-=T "W & Serav
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Mr. Speaker: What is the point of
order? Let him come to that instzad
of making a speech.

ot Ay foerd A wr @I g TE R
'27-8-63 &I U¥ aqT ¥ w7 ¥, {2
i wwda 7 w7 #, (§T sfea
T H T X €F 7 I3 TI6 FE7 4R
AT EHT T AT ATqQTRIATTR . . . .

Mr. Speaker: But what is the point
of odrder?

ot =g fowd : 77 03 F afww
fea 7
“By November 1962 Pakistan
had occupied the entire Latitilla
village and by July 1963 she had
extended her forcible occupation

to part of Dumabari village as
well”.

o) W v & ww g froer
I At aifaard & @9 Gwwar
fro—dwrew offte—3¢ ¥ 3=
T § AU AT F oA A1 i
Frex A wid fran @, Faw orfeea A
Faceet agt faan §, g ¥ qur §
wrta faar § d%er garde & ww=wia |
wa H4l AZET ¥@ q<g F1 wfew
WX dqawa @17 7 < & g 7 w197
# gt & waew wfewT @
BrETY | I A g 4 J1FAR @TE
qr A< gart sfage 3 o wgr ™ 2
fe €8 atg 1 U SN TOrST FT
g fram s s @ § 99 & facdm
FERFATFTFAEIIFFALH
qerar g =fgd fx 19 o%g wra F
ot &1 a1 T fazwi &1 3 v w7

—is gfgeT ¥ % 7
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?l.’r. Speaker: Now let me hear the
point of order of Shri Banerjee,

Shri Somavane (Pandhsrpur): Sir
I rise on a point of order.

Mr. Speaker:

Shri Sonavane: What was 12
point of order of the other hon. Mem-
ber? You did not give any ruling.
Members should not be gllowed to
raise any issue they like by way
of point of order.

I will call him also.

Mr. Speaker: If he wants to raise
a point of order, T will give him an.
opportunity later. But by speaking,
across to Members, he cannot solve
the problem; it will only aggravate

‘it. Now, le! me hear the point of

order of Shri Banerjee. I will not.
allow speeches to be made in the
form of point of order.

Shri S. M. Banerjee: In establisn-
ing my point of order I have to refer
to the speeches made in 1962, 1983-
and 1964,

Mr. Speaker: He cannot go on.
reading all the speeches.

Shri S. M. Banerjee: Then I cah-
not establish my point of order.

Mr. Speaker: What is the rule
under which he is raising it? Is it
necessary to read the speeches to-
establish his point of order?

Shri Ranga (Srikakulam): Let him
state his facts. Then you 'may say
whether it is relevant or not.

Mr. Speaker: Let him state the
point first,

ot g famdt - <7 1R, IW AW
w1 weg &1 fRarf F X ATT R Y,
o T & AT H g F A ey
Shri 8. M. Barerjee: Kindly allow

me to speak at least. My point of
order is this. In his statement th2
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hon. Minister has stated that Pakis-
tan has occupied Lathitilla and Dum-

abari area, My point is that in reply

to a previous question the then Prime
Minister, the late lamented Shri
Jawaharlal Nehru and the then De-
fence Minister, Shri Y. B. Chavan
misled the House or the hon. Minis-
ter is misleading the House now.

Shrl Kanwar Lal Gupta: Both are
misleading the House.

Wt ug ol - g1 A RITZ FC L
wifoer & &

Shri 5. M. Banerjee: Kindly allow
me to proceed. On 21st Septem-
ber 1864 a question was asked by Dr.
Swell:

“whether it is a fact that Pakis-
tan has been making war-like
preparations.”

and the reply by Shri Y. B. Chavan
whs:

“Pakistan is still continuing to
improve the defence in Latitilla
and Dumabarj area.”

They never said that it was occu-
pied by Pakistan. They say in 1967
that it was occupied in 1962.

He said further:

“Probably, the reference is to
ploughing and not harvesting. No.
ploughing has been done in the
Lathitilla status quo area by
either side since 23rd July, 1964.”

He also said that negotiations were
going on. This is the first thing.

The second thing is that there was
a calling-attention notice tabled by me
in 1963 when FPakistani flags were
hoisted in the Lathitilla area. On
that my question was:—

“It is stated in yeseterday’s
statement that this particular area
where the Pakistanis had hoisted
their flag on the 14th is consider-
ed disputed area by our Govern-
ment."”

in Pakistani II
Possession (C.A)
Our late lamented Prime Minister eon-
sidered it to be 5 disputed area to
which Pakistan took exception; they
had occupied it.

My question was:—

“On what basis is this area con-
sidered to be disputed area? Is
this the reason why Pakistanis
hoist their flag there and if so, i»
the Government likely to change
their position after these repeated
intrusions? Knowing full well it
is we who have declared it as a
disputed area.”

To this the late Prime Minister, Pandit
Nehru, replied:—

“It is disputed area. It iz a
qguestion of interpretation of the
old Radcliffe’'s award.”

Then, a question was asked by Shri
Hari Vishnu Kamath whether it was a
fact that many people had come
secretly in that grea and had hoisted
the Pakistani flag. And, Panditji
said:

“No, Sir; I have not seen this
extra-ordinary statement to which
the hon. Member refers. But
such information as we have is
that these small flags were secret-
ly put up by the people who
came from Pakistan that morn-
ing.”

Even on 27th August, 1063, nobody
informed this House that these two
villages had been occupied by them.
Not only this, I go a step further,

Again, in December 1863 I gave
another calling-attention notice about
the reported firing by Pakistanis in
Lathitilla when there was renewed
firing and Shrimati Lakshmi Menon
made a statement. When a question
was asked by Shri P. C. Borooah:—

“....whether the continued
hostilities on the India-Pakistan
border are a clear indication of
Pakistan’s sinister designs of ag-
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gression to occupy Indian terri-
tory in that region by force”,

Indian territory

what was the reply of the then Prime
Minister, Pandit Nehru? It was:—

“As far as I understand,” he
says, that this kind of firing is
considered to mean that Pakistan
wants to invade Indian territory
by force. I do not think that is a
right inference in any large sense.

The Lathitilla area, the House
will remember, is a disputed
area."

These are all the old statements and
today in 1867 we are told that these two
villages are under the occupation of
Pakistan. At that time there was a
furore when we said that they had
occupied it and that they had hoisted
their flag.

I want your ruling on this point
whether it is open to a minister to
declare a fact in 1967 which was con-
cealed by them then. Who is ecor-
rect—Pandit Jawaharlal Nehru, Shri
Chavan or Shri Chagla? I want your
ruling on that.

Shri Hem Barua (Mangaldai): On a
point of order, Sir

Mr. Speaker: Let me say something
about Shri Banerjee's point of order.
About bringing an inaccuracy in a
statement to the notice of the Chair
there is Direction 115 in the Directions
by the Speaker, which reads:

“A member wishing to point out
any mistake or inaccuracy in a
statement made by a Minister or
any other member shall, before
referring to the matter in the
House, write to the Speaker point-
ing out the particulars of the mis-
take or inaccuracy and seek his
permission to raise the matter in
the House.”

7 ft o fere : 7E et & ara
T §, TE-uaglEy 1 T A R

in Pakistani
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TG Q, W F W gvar gt W g
THI-ATAY A §

Mr, Speaker: I am sure about it
Now, Shri Kanwar Lal Gupta.
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Shri Kanwar Lal Gupta: I want to
raise a point of order.

Shri Bal Raj Madhok (South Delhi):
It is a question involving the terri-
tory of the country,

Mr. Speaker: Everybody agrees.

Shri Bal Raj Madhok: On this
border there have been a number of
cases in which there is g discrepancy
in the area shown in the maps and
in the description given by the
Radcliffe Award, as in the case of
Karimganj and so many other border
areas. If all these discrepencies are
accepted by the Government of India
as disputed territory, it will mean that
a lot of area will go to Pakistan and
Karimgang, about which also a similar
discrepancy exists, will come to us.
My point is whether in a case where
any terrietorial dispute is involved
and where Government concedes
either explicitly or implicitly, as they
have done in the case of these 748
bighas, they can do it without inform-
ing and consulting Parliament, whe-
ther it is one square inch or one
square mile."”

Shri Hem Barua: Sir, I do not know
how you allow Call Attention notices,
what is the test for allowing them....
(Interruption).

Mr, Speaker: You are putting a
question to the Speaker here in the
House and you want me to answer it
here in the House.

Shri Hem Barua: The Chief Minis-
ter of Assam has made a statement on
the floor of the Assam Assembly about
the occupation by Pakistan of 048
bighas of Indian territory in the Lathi-
tilla-Dumabari area of Assam. The
hon. Minister here has, rather repro-
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duced the statement made by the
Chief Minister of Assam gn the floor
of the Assam Assembly. What we
are interested to know is what steps
he is going to take to re-occupy or
recover the territory. He has not
said anything about it. The Chief
Minister of Assam cannot say what
steps he propose to take to re-occupy
or recover the territory. It is for the
hon. Minister here to say that. He
has not said that. He has reproduced
the statement made by the Chief
Minister of Assam. The hon. Minister
belongs to the Union Government and
he should come out with the steps to
be taken to re-occupy or recover the
territor, occupied by Pakistan.

Mr. Speaker: What is the point of
order?

Shri Hem Barua: That is the point
of order.

_Shri Kanwar Lal Gupta rose—

Mr, Speaker: You can ask a ques-
tion.

8hri Kanwar Lal Gupta: I want to
raise a point of order.

Mr, Speaker: Let
Kripalaniji.

Shri J. B. Kripalani (Guna): So far
the question that is raised is of the
territory. But, I suppose, in that
territory some people are living. Their
allegiance is towards India gnd now
by the transfer of this territory, the
Government obliges them to transfer
their allegiance to Pakistan, whether
temporarily or permanently. Hag the
@Government obliges them to transfer
citizens of their democratic rights and
put them under a dictatorship in
Pakistan?

us hear Shri

Shri Nath Pal (Rajapur): With due
respect to you and in all humility I
submit that when you tried to cover
up the lapses on the part of the Gov-
ernment by saying that ‘inaccuracy’—
It may be there—cannot be the
subject-matter of a point of order and
you rightly quoted Direction 115, T may
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say that the matter objected to here
is not on the ground of inaccuracy.
The charge against the Government is
totally different. Inaccuracy is acci-
dental; misleading is deliberate and
calculated. @~ 'When the Government
persistently gives a wrong statement,
it cannot be, in any term of the law,
be called an inaccuracy,

Mr, Speaker: Can you solve the
problem by raising a point of order?
There are other methods for that. If
there is anything wrong, it must be
brought to the House. I entirely
agree with you. But there gre other
ways for that.

sft vy fenrd : facgw a9 &w
g1 w7 37 &1 Wi s

Shri Nath Pal: You will perhaps re-
call that the whole House is often
agitated about the lackadaisical man-
ner in which the Government replies
wherever the question of any terri-
tory is involved. It is sometimes
casual and there is an uproar in the
House and then they are tempted in
making a statement which has not
received sufficient study on their part
and proper application of their mind
to that,

We find, on this issue, many times
we have raised the questions and
different Ministers who were called
upon to reply have given mutually
contradictory statements. Today, he
gives a mild shock to us that the terri-
tory which we have been claiming as
disputed territory has been occupied
by Pakistan. Under what process? If
this is not misleading, what is the
meaning of the word ‘misleading’t I
am not saying it Is deliberate. Per-
haps, it is deliberate. Do you think
it is accidental?

Mr, Speaker: If there is something
which you do not approve, in what the
Minister has said, as I said, there are
other methods to take that up. I do
not mean to say that it should not be
questioned and that it should be taken
for granted. I am not gitting here to
say that. There are other methods for



11571 Indian territory
[Mr. Speaker]

that. There is the provision in the

rules. The hon, Members of the

House have a right to ask for a dis-

cussion, one-hour giscussion or any-

thing.

ot wy ol : frqaifuere sea,

Sifqs=r Ao ar foar smg o

Mr. 8peaker: 1 am here to allow a
discussion. I am not objecting to
that. But I do not like this sort of
discussion in the name of raising points
of order. That is my regret. In the
mame of raising points of arder, all
this is going on. 1 am mot happy
about it. I am prepared to allow a
discussion if there is something seri-
ous. For instance, here, by simply
asking a few questions and by raising
points of order, in 10 minutes, the
problem is not going to be solved. It
is a serious problem. T agree with
the hon. Members. If they have to
clarify a little more, if we have to
understand the problem and also
understand the Minister's point of
view, we should have a discussion. I
am allowing the maximum number of
discussions on any important problem.
Now, Mr. Hem Barua asked me omn
what criteria I allow the Call Atten-
tion notices. The only regret today is
that his name is not there and it js a
matter of Assam, without Mr, Hem
Barua Assam being discussed, and it is
something criminal which the Speaker
has done. He is putting the Speaker
in the dock asking on what criteria I
allow the Call Attention notices. It is
not proper and fair for a senior hon.
Member to do it.

Shri Hem Barua: On a point of
personal clarification. When I said
that, I did nat mean any disrespect to
you; I wanted to be clear in my mind

Mr. Speaker: All right. I accept it.
Thank you.

Shri Hem Barua: I submitted a call-
attention notice . . . (Interruption).

Mr. Speaker: That is all right.
Mr. Kanwar Lal Gupta.

JULY 18, 1967
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Shri Hem Barua: After the Chief
Minister of Assam made a furore, he
has come with this disclosure.

oft WWT STW q@ 0 Heaw wgew,
g TET 3w ®r grETHl & fedq &
Frq ghw fawag 7 W@ g o N
ST SOTHT WIgd ¥ qad §F wg qgav
if& age@ AT ¥ avg favarqare
fear g To & wg Wt fear § W
arferaE & M9 W A Frarewra
faar &1 Y wrw gg 7@ @7 § f& wa
qifeear & 4wt qT west &% fear
wers wElwm, W aweT i Afa
uar gac & & a1 a1 5% gar gr TE
e fs gt wfzad ama & .. ..
Mr, Speaker: Come to the question.
Ha2 can speak on this in the debate on
E:ternal Affairs,
S O X ST TR © T HAT ST
FC F7 o7 | o= FE W Feor
AT T qR A § A1 SEE I Sfuw
78 3 & i et =7 7 qamar oo o
gm, WL g HIF gEA W | 3T HY
AL & AT ToAT FLAT § ST &1 o §FO
FEAT AT g FAME Fgl A 7 g
o Hferr sreae wgtew Forar ag weng
gTE....

Mr. Speaker: ] am not going to
allow this. He is making a speech
about foreign affairs. He is suppos-
ed to seek only clarification.

Shri Eanwar Lal Gupta: 1 have
taken only two minutes, Sir. I am
not making any speech.

weaw wgrey, ¥ At TERT ¥ 9%
geaT wig g 5 s & g w
qifeeame & IE 9Mg 9T FEom fawr
qQrE sod ifearde &1 F
Qe a1 7 qifearHe &1 WY A TE
wq T iy 5§ s 9T vfEers 7
wear & faar § A0 gad @
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WY F 38 & ;z w17 favarw
tewrar fw sa #t 2g s wifeeT ¥
® & gy A qray v ar f wgar
gt § wife< & fw 931 €8 & wanar
w oWt w1 feegiv  EEd g
Wt wre Y ol weal § w6 Q)
WY WY J T T g1 a8 WX AT A
feegqzs &0er g1 a1 #1§ gwiT 2w
FT AAT FEA & TG, T & F5q H
AT T g1 ar I FY awAIT gH UF
1w 3 g, /< awarer & £ifwy |
TH & qILH AT AT FIAWET FT G
& WYX 531 AT g favara fasdet
f& w1 98 0% qrET w419 & @1 gwry
FHA gEU & 9TH § ©F gwarfyw F4q
R waT wirg wifa F 787 T ar A o
FEH IS WTIT T g SH & foa
FIET 1
Shri M. C. Chagla: Mr. Speaker, I
will start by giving an assurance to
this House that, as far as this Govern-
ment is concerned, we will not give to
Pakistan or yield to Pakistan even one
inch af the land that belongs to this

country; we have also not done so.
(Interruptions).

May I now come to the point which
is before the House today? My hon.
friend, Mr. Gupta, wanted me to give
a list of all disputed areas, I have
not come to answer that. If a proper
-question js asked....

Shri Kanwar Lal Gupta: Will he
lay it on the Table of the House?

Mr. Speaker: No, no.

. Shri Kanwar Lal Gupta: This is a
very important point, Sir.

Shri M. C. Chagla: Tt does not arise
out of this question.

Shri Rangn: What about the other
‘question? (Interruptions).

- Shri M. C. Chagla: I am coming to
that.
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Beginning with January, 1062, the
Pakistani civilians led by the Eastera
Pakistani Rifles, starteq violating all
the status quo agreements. They
started harassing the people of Lathi-
tilla village in wvarious ways and
made life so difficult for them that
they ultimately had to vacate the area
in November, 1863 Continuing this
process of sending their nationals, fol-
lawed by the EPR, the Pakistanis had,
by now, gained control of the whole
of Lathitilla and parts of Dumabari,
Borputni and Karkhang Putni villages.
May I say this that there is no ques-
tion of any dispute? Our contention
is that all these flve villages belong to
us,

it = et : AfFa o7 w1 3 fay
g7
Shri M. C. Chagla: May I please
finish my answer?
oft wg wwd - ¥ wEd § fw qg wiw
A g AfFa At wg

=Y Jo Fo wmAT . FWA AL X

gr i
My hon. friend Shri Madhu Limaye
is gquite wrong when he says that yre
handed this over to Pakistan. It was

ot wecETe T : XH aE § A
it wdf\ 2w &1 wq qifgerT &1
2 wWaT
Pakistan unlawfully and violently
pecupjed part of our territory....

Shri K. Hanumanthaiya (Banga-
lore): What were you doing? (In-
terruptions).

oty fo® w19 & 1@ gfaart

a7 W19 WY 960 FT AT 2]
¢ | few atg & W19 o A7 ¥W wQ@
g7

stercamyew - fafaeT
fomgr T wifgd w7 o
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Mr, Speaker: Order, order. Let us

suppose that the answer is not satis-
factory....

Shri Nath Pai: Not at all.

Mr, Speaker: It is not satisfactory
-not only for the hon. Members on the
Opposition Benches but also for those
on the Congress side; so, it is not g
question of one side only. If the
answer is not satisfactory, then day
after tomorrow, we shall be discuss-
ing the Demands for Grants relating
te the External Affairs Ministry....

Shri Eanwar La] Gupta: This is a
specific matter which has been raised

now.

Mr. Speaker: If there is no satis- .

factory answer even after the discus-
sion on the Demands for Grants re-
lating to the External Affairs Minis-
try, the whole House is there, and we
can certainly think of some other dis-
cussion also,

! URAEE g (AT
o WY gAT g1, T A wiE gl e
W W WfF F1 A TnF BT Erar
B §F §E®r AT arfEd |

Mr. Speaker: The importance of the
matter should not be reduced by too
‘many Members getting up and ghout-
ing. Not only the Members on the
Opposition Benches but even the
Members on the Congress Benches are
agitated over this because 1 find that

. some Congress Members have also got
up to put questions. Therefore, the
importance of the matter should not
be reduced hy too many Members
shouting simultaneously. It is =0t
only the Opposition but the Congress
Members also who are agitateq over
this.

Shri N. C. Chatterjee (Burdwan):
There i8 no question of shouting....

Mr. Speaker: If at the time of the
discussion of the Demands of the Ex-
ternal Affairs Ministry also, there is
no satisfactory answer, then naturally
they have a right to expect something
from the Speaker, and this question

Indian territory JULY 13, 1967

in Pakistani  1157®
Possession (C.A\)

may be discussed separately by hav-

ing some one-hour discussion or

something like that, by which time

the hon. Minister also will be able te

come prepared... Now, Shri Prakash

Vir Shastri, I think the hon. Minis-

ter has finished his reply. If he wants

to say anything, he can say it.

Shri M. C, Chagla: May I finish
what I was going to say? I want the
record to be clear; because of these
interruptions, the record is not com-
plete, and if I do not complete it, them
next time the charge may be levelled
that the hon. Minister misled the
House, (Interruptions).

1 hope hon. Members will show me
some indulgence and some patience to
which I am entitled. After I finish
what I have to say, they can shout at
me and they can do what they like.
But let me finish the answer.

I have given already the date whem
Pakistan unlawfully and violently
occupied part of our territory. Then,
I have been asked to say what we did:

Shri Ranga: When did he inform the

House?

Shri M. C. Chagla: I am not going
into that now, because that is not the
question, I am not dealing with the
question when we informed the House.

oY SR v WY AT W
wa ag 3 @ & 75! FU Afeles
T 97 |

sinqfer@: A g fw
T4 §GT FI qgF! T q@rav !

Shri Kanwar Lal Gupta: When did'
he inform the House?

Shri M. C, Chagla: May I please
finish my answer?

I have pointed out in my statement
what action we took to take back this
territory. The final thing is that after
the 1965 conflict, after the Tashkent
Declaration. there iz a temporary
military arrangement which is not



15777 Indian territory ASADHA 22, 1889 (SAKA)

@inal, which does not affect our rights.
The agreement specifically says that it
i without prejudice to our rights.
And the thing that we are doing now
is this. Please look at the last para-
graph of my statement which reads
thus:

“I may state here that the
directors of Land Records and
Surveys of Assam and East Pakis-
tan gre meeting periodically to
draw up programmes of demar-
cation of the Assam-East Pakistan
border. The demarcation in this
area is yet to be jointly carried
out and that would finally settle
the matter and possession duly
transferred to the concerned
States,"”.

My hon. friend, Shri Kripalani, said
that we have transferred these vil-
lages. We have not.

Shri KEanwar Lal Gupta: You have.

Bhri Bal Raj Madhok: You have
accepted de facto control of these
by Pakistan. You may not have ac-
cepted de jure control. But once you
have accepted de facto control by
Pakistan, de jure control will follow
later.

&hri M. C. Chagla: No, no.

Mr. Speaker: Thig kind of
talk cannot go on. Shri Shastri.

Shri Kanwar La] Gupta: He has
mot replied to the question as 1o
when did they inform Parliament.

cross

M. Speaker: No, no.

Shri Kanwar Lal Gupta: This is a
very important question.

Mr. Speaker: I know, That is why
1 have called Shri P. V. Shastrl.

st s et (ggE) :
¥ qiwair § TR qiw N aiw § 748
fmr tar 748 &3 wfw & ¥fww
v fagre: wg o avq o &
ag wra ¥ gt ¥ ok g T
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w1 forerd &=y s R g 7
ool fadw w4t T &7 0w gaw
agaeq a5t 9% faar & 1| & gwan g e
wEq & g9 Al F1 ¥ | & (9
ar g wardr g o fe o S
a ¥ 98 guT W | | forg S
®1 ¥g gt fondt W@y 9w T
1 WEH & qaq qAT 7 AT A7 fawr
T H wg AW F g7 ifede H
wraw f6ar | 98 9 §9 @9 & ana-
9z fadw #adt w9 gw @ B @R
f& w@ ¥=T g & FrAETQ
% qg Tgw ag a1 wré T ag fave
g fr form i &Y arfeear & w17
A8 o1 el S dn § g afaw L HFT
ferat &, I9F1 g7 AT AT gATAfTE A |
wur Cawt farg #fadz & w@T g gt
fs sitgd ufim ¥ giffeams &Y 18
afl s & @ & wiwwfal &
@T ax Taw favig gur e ag 9w
o¥! g% qrfFenT & gfawr & @ ?
afadz & @ oz favig ger &1 & gur
17w dfas gfewfal & =@ 9%
g AN FIgwT! F @ F A wwgan
ffFw mas w o T W
qfsardz ¥ foar w7 w@r mr ?

Shri M. C. Chagla: I entirely agree -
with my hon. friend that whether it
is one mile or one bigha, if jt is part
of our country, it is sacred territory
and we will gee to it that it remains
with our country. (Interruptions)...

Shri M. L. Sondhi (New  Delhi):
Action, action.

Shri M. C. Chagla: I will come to
action,

Shri Hem Barua: Why don't you
push Pakistan out from there?

Shri M. C. Chagla: On the question
of demarcation of the boundary, we-
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have the Radcliffe Award which gives
a map. The map differs from the
text. The Radcliffe report itself says
that when there is a discrepancy, the
text shall prevail. Our contention, and
rightful contention, is that according
to the text, these five villages belong
-0 us, not to Pakistan. Pakistan does
not accept that contention.

Shri Hem Barua: Why don't
push out Pakistan from there?

Shri M. C. Chagla: When it comes
to it, we will push them out, but at
present . . . .

Shri M. C, Chagla:

Wl ¥AT & TR : WO @
§Q FHI W1 9g §H TET WA |

you

Shri M, C. Chagla: ¥RT Fa HTQAT
ag § wTOR @@l |

“We are now trying to see, with the
assistance of the Surveyors-General
and the Land Records people, whe-
ther we can draw the line according
io the Radcliffe Award. Iy we fail,
then the question will come: what is
.the next step we should take?

‘Some hon. Members rTose—

Mr. Speaker: Shri P, K. Deo to
raise question of privilege.

Shri Kanwar Lal Gupta: This is
very important...

Mr. Speaker: 1 have gone to the
next item.
W AT R A FE TR
Jafemiz 1 amar 77 W TORE
|
Mr. Speaker: This House stands ad-

journed for lunch to meet again at
2 o'elock.

12.59 hrs.

" Fhe Lok Sabha then adjourned for
Lunch till Fourteen of the Clock.
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The Lok Sabha reassembled at Four-
teen of the Clock after Lunch.

[Mz. DxrUTY-SPEAKER in the Chair]
RE: CALLING ATTENTION
Mr, Depuiy-Speaker: Mr. P. K. Dee

has to submit something.
ot waT A g (faest @2 T) ¢
I« §aA | gur 91 & wfeer

TEWE W T 4T |

Mr. Deputy-Speaker: That was
cloged.

Shri Eanwar Lal Gupta: That was
not closed.

Mr. Deputy-Speaker: When Speaker
left, he had already calley Mr. P. K.
Deo because he had to submit some-
thing regarding the privilege matter.
So far as the call attention is cam-
cerned, I was present in the House,
he said either on the External Affaire
demands or if you want some special
debate or discussion for this purpase,
he is prepared to consider a request
within the provisions of the rules, buat
it would not be proper to say it was
not closed. It was closed. That is on
record,

=Y T "™ T oWy oF faaw

g7 @ ifqw
Mr. Deputy-Speaker: If I permit
you, why not permit some one alse?
There is some limit. Let us abide hy

some rule. I am not permifting.
Please resume your seat.

WY AT W o T TR
wrelt ¥ IW G9g gg  Havw fEar er
f& gm it ¥ #fae 7 fefaom
ferar ar e & foar | 9w @9 WY
varg gt fear mar ) gg awydfaw
T T
Mr. Deputy-Speaker: I do recog-

nige this is a serious matter, but this
is not the occasion to raise it.



